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·IN THE CE TRAL ADMINISTRATIVE TRIBUNAL 

JAIPUR BENCH, JAIPUR 
. ORDER SHEET · 

A PLICATION_NO.: ____ 4_a_l~/_2_oo_· _2 __ _ 

Applicant (s) Radney 

Advocate for Applicant (s) 
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NOTES OF THE REGIST Y 

/-

Sharma Respondent(s) UOI & Ors 

Advocate for Respondent (s) . 

ORDERS OF THE TRIBUNAL 

Ms Snalini Sneoran - Counsel for applicant. 

In tnis 0. A., tne applicant who was 
working · as Group-O employee under ~he 

respondents was dismissed from service vide 

order dated 29.7.02 (Annx.A.l). Tne coun~e~ 

for the applicant suomi t ted tna t tne 

applicant has f~~ed ~n appeal daf~d 9.9.02 
·' 

against tne said .order of dismissal to 

whicn he has not.received any decision. sne 

prays tnat tne applicant would be satisfied 

if tne O.A. is disposed of by directing the 

. -- respondents to decide the appeal .of the 

applicant oy ~ reasoned and speaking ord~r. 
In the circumstances, we direct tne 

respondents to consider tne appeal d.ated 

9.9.02 filed by tne applicant against tne 

dismissal order· and pass a reasoned and 

speaking ·order, witnin a period of two 

montns from the da~e o.f receipt of a copy 

of tnis order. Wi tn tne above direct ion, 

the~ba;~• 
(M.L.Chauhan) 

Member(J) 

disposed of. 

"'-

eo_~...,.,~~ 
(G.C.Srivastava) 

Member (A.) • 
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